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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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In this 0,A, No.237/03, the Applicant

has filed M.,A. No.626/03 seeking direction

to the Respondent to pay her the salary. It

is disclosed by the Counsel appearing both

the parties that payments having already been

made the prayer made in the MJA No .6 26/03

has become infructupus. % N\:'A\' L)mcm%

xﬁw@a;, d
2. Ak this stage,Mr. Abhaya Xr. Sharma,

Ld. Counsel, appearing for the apphbicant, has

filed a memorandumg the contents of which reads
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"During the pendency of the aforesaid
O.A¢ the dpplicant has got the relief,
Therefore, the Applicant wants to
withdraw the Q.5"

By £iling the aforesaid memo, Me. Sharma,

8

Lide Counsel for the dpplicant, prays for

o

permission to

withdraw this 0O.A, Np .237/03.
A& Copy of this Memorandum has peen served on
|Mre Ashok Mohan ty, Ld. Counsel ‘npp@aring for
the Respondents;who has got no objeCtion to the
Withdrawal of this O.A at this stage. In the

sald premises this 0.4 No., 237/03 is hereby
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